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JN THE CENTRAL 

C • P • No • 5/ 9 9· 

ADMINISTRATIVE TRIBUNAL 1 JAIPOR BF~CH~ JAIPUR. 

Date of crder: ( 6/-:s. J .?...---£·17Y, 

Mahesh Chand~a Verma~ S/o Late Sh;ri Chhitarmal~ R/o 88-

A~ Hari MargA Civil LinesQ .Jaipuru last errplcyec. as 

Technical Supervisor (Operative) GMTD~ Jaipur • 

• • • Pet Hi cne:r;. 

Shri Anil- Kurr~ar •. Secretary tc the Deptt of Telecommunic­

ation~ .sanchar Bhawan» New Delhi. 

Shri A.K.Aroraw General Manager Telecomw District Jaipur 

Shti R.K.Agrawal A GM~Dw Jaipur. 

Sh;ri H.E.Bhatn&gar~ E/o(R&E)g 0/c GMTD~ Jaipur. 

Shri DevkinandanA Asett.Directcr(Staff) 0/o CGMT~ Jaipur 

Shri' S.K.JainNSDE(Staff) ~ 0/c GM'l'D~ Jaipur. 

M.P.Jain 8 SDE(Staff)~ 0/c GMTDM MI Rcad 8 Jaipur • 

••• Respondents. 

Petitioner present in person. 

Mr.V.S.Gurjar - Counsel for re~pondents. 

CORAM: 

Hon'ble Mr~S.K.Agarwal~ Jud~cial Member 

Hon'ble Mr.N.P.Nawani w Administrative Member. 

PER HON'BLE MR.S.F.AGARWAL~ JUDICIAL MEMBER. 

This is an application un'cer Sec.l7 cf the Adrrdnistta­

tj v e 'I r i bun a l e A c t 8 l 9 8 5 Q- a r i s i n g cut of an or a e r pa E e e a i n 

O.A Nc.410/93 dated 6.4.94. 

2. This Tribunal vide order catec 6.4.94 in O.A Nc.4l0/93 

• issued directions as below: 

"In the drcum~tanceew we direct that a review DPC be 

convened within 6 mcnths from the date of the receipt cf 

a. ccpy. of this crder by the respondents anc the 

applicant's case for grant of the benefit of upgracaticn 

under the BCR Schem~ be considered on merits excluding 

the record xelaUng to disciplinary proceedings and if 

the applicant is found suitable fer such upgracaticn~ 

the -benefit of upgradaticn should be given tc him frcm 

such date as ie 

circumstances -of 

found to 

the case 

be appropriate in the 

with all ccnseauent i al 

benefit,s. This appli-caticn is allowed accordingly with 

·no crder as to costs." 

3. I~ is stated by the petitioner that the opposite parties 

have wilfully. and deJ iberately dis.obe-yed the orders cf thi.e 

.,Tr-ibunal. Thereforew the applicant rrakes a. prayer for 

punishing the opposite parties fer the wilful and deliberate ~ 
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disobedience cf the order passed en 6.4~94 in O.A ~o-~10/93. 
' 

4. Reply tc the shcwcause was filed by the opcsite parties. 

It is stated in the reply that the Cir~l~ Office issued the 

promotion order to BCR Grade-IV en 26.6.98 and after 

fcllcwing departmental procedural/formalities~ all the 

consequential benefits have been- allowed tc the petitioner. 
,. 

as· per the details given in para 12 of the reply to the 

contempt' petition. 

5. Rejcin~er has also been filed~ which is on reccrd. 

5. Heard the applicant as aleo the learned counsel fer the _ 
/ 

respcnd~nts and perueed the whole record. 

6. Disobedience cf Court/Tribunal's craer constitute 

contempt only when it is wi.lful or deliberate. It is the duty 

of the applicant to prove that the acticn cf the alleged 

ccntemnere to. c5i.scbey the order cf 'thie Tribunal was 

in'tentfonal ana deliberate. If this is not proved. then it 

can be eai¢ that applicant failed to establish the contempt 

against the allegec5 contemners. Mere delay in compliance cf 

the c5irecticns/craer. cf the Tribunal aces net constitute 

contempt t,mless it i's wilful. In the same way the bonafide 

ct her interpret at i en of the order also does not amount t c 

contempt. 
I . 

7. In the instant case it has been maae· very cl~ar that the 
I 

ccmplian'ce of the order has been made ana all the 

consequential benefits have been given tc the applicant in 

pursuance of the order pasee~ by this Tribunal. Applicant has 

submitted that the compliance cf the order was delayed by six_ 

month~ but ,the applicant has. failed tc establish the fact 

that the delay was . wilful cr c5el iberate on the part cf the 

opposite parties. Mere c5elay in compliance of the order 
.. . 

passed b~ the'Tribunal aces not amount to contempt unless it 
'-is del i'berat e cr wilful. In the i net ant ca.se ~ the applicant 

has ··failed tc establish the deli bera-te and ' wi 1 ful 

6is.cbec5ience en the part cf the opposite parties 1 therefore 

,/ we de net find any basis to punish the opposite _partie~ fer 

contempt. 

8. Wei· . therefore_- disndss this Contempt Petition and 

ncti ces issued against the' oppcs it e partli es are hereby 

Qj~ 
(N.P.Nawani) 

M-ember ( 'f!,) • 

,, 

h+Agarwal) 
Member(J). 


